CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

ORIGINAL APPLICATION NO: Hq@}o%
this, the 23rd day of October 2
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HON. SMT.MEERA CHHIBBER MEMBER(J)
HON.MR. S.P. ARYA MEMBER(A)

Shiv Prakash Pandey, aged about 35 years, son
of Sri RamaKand Pandey, E.D. Brach Post Master,

Branch Post Office, Dhanauli, Disgtrict-Barabanki.

Moh. Shameem, aged about 35 years, son of Sri
Moh. Ismail, ED Brach Post Master, Branch Post

office, Jargawna (Asandra), District- Barabanki.

Shesh Narain Singh, E.D. Branch Post Master, Brach

Post Office, Kanhaipur, District- Barabanki.
L:al ji Shukla, ED Brach Post Master, Brach Post
Post Office, Ram Sahai, District- Barabanki.

Devi Sharan Trivedi, aged about 27 years, son of Sri
S.N. Trivedi, E.D., Brach Post Master, Brach Post Office,

Pokhra, District- Barabanki.

Anusuya Devi, aged about 45 years, ED Branch Post Master,

Branch Pogt Office, Jarouli, District Barabanki.

e o s sBApplicants.

BY ADVOCATE SHRI SURENDRAN P.

1.

VERSUS

Union of India through the Secretary, Depa tment of Posts, New

Delhi.
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2. Director General, Department of Pogts, New Delhi.

3. Chief Post Master General, U.P. Circle, Lucknow.

4, Superintendent of Post Offices, Barabanki,

+ ¢ s s RespONndents.

BY ADVOCATE SHRI S. LAVANIA.

ORDER (ORAL)

BY SMT. MEERA CHHIBBER MEMBER(J)

This Original Application has been filed as many as

six‘persons who have sought a cormmon relief. Accordingly
M.P. NO: 2570/2003 in Diary No: 2292/2003 is allowed. Registry

is directed to give number to thisCEilg, " " lise L.

2. The grievance of the épplicants in this caseitthat they &rto
apéointed as EDBPM, under the regpondent Né. 4 Superintendent of
Post Offices, Bgraoankl and even though& earlier, they were
geétlng the ba51c pay at Rse. 1800/—+ allowances etj applicant
No.1l to.4, and Rs. 1720/~= + QS»baSib?payﬂ*qalloWancesFapplicant
No. 5 to 6, But from September 2063, their pay has been £ixed
at Rs. 1385/-‘ as basic pay + allowagces without issuing any
order té that effect or giving them any opportunity or without

giving them any show cause notice. Being aggrieved, they gave

representation, even these were not accepted by Respondent KHo. 4

which finds mentione® at Page 19, 17 etc. etc. Thus finding

no other remedy, they have filed this Original Application.
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3. Contention of the applicanfé: counsel is that their

: _ o™
pay could not have been reduced without putting them notice

o

especially s0 &ket there was a circular issued on 13th

March 1997, wherein, it was specifically stated as unders-

"I am directed to refer to the communication cited

under reference on the above subject under which it was
ordered that no reduction may be carried out until further
orders. ' _

A large number of complaints regarding reduction of
allowances are being received ip this Directorate. Hence,
you are once again reguested not to reduce the allowances of
Extra Departmental Agents under any circumstances. Sultable
instructions may be given to all Divisional Supereintendents
and concerned officers of the éépartment."

Counsel for the applicants has also annexed an order passed

? .

-
ik

in €he.chge of Santosh Kumar & Otheirs versus Union of India &
Othérs (Page=-33). Hevhas thusvsubmitted’that reduction in pay
is absolutely wrong, illegal, and is liable to be set aside with
a direction to the regpondents to pay them the same salary which

they were getting prior to September 2003,

4, Coﬁnsel for the respondénts, on the other hand, submitted that
the circular: dated March 1997 has no relevence as thercafter

the remuneration payable to all categories, has been revised
from time to time which is evident from applicants own annexure
No. 13 annexed at Page 31 which shows'that Wwee.fs 1st March 1998

allowances for EDAs shall be fixed as unders:-

Category : worked . Time Related Continuit
Allowances
. EDMCs/ED Pace— Up to 3 hrs 45mts. Rs. 1,220-201,600
1 kersséD Runners/ More than 3 hrs.45mts. Rs.l,545-25-2,020

ED Megsengers

>
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2. EDDAs/EDSVs Up to 3 hrs 45 mts. Rs. 1,375¢25-=2,125
3. EDBPMs Up to 3 hrs Rs. 1,280-35-1,960
More than 3 hrs Rs. 1,600~-40-2,400

4, ED SPMs essre Rs. 2' 125"50-3' 125

- to the applicants within a period of four weeks from the date of

I¢ is further submitted by the respondent% counsel that remuneration
has to be fixed as per the working hours of the post office and

the post held by the individual. .

Se 'Counsel for the respondents has submitted that remuneration for
to

the different categories has/be decided on the basis to number (Law

of hours and working load of the said poste. If applicants are kbeing

in lesser wor_k) naturally their remuneration will be fixed accordingly.

i A
Therefore, it cannot be said to be the case, where can be said‘(ﬁddog"jf
ba#e been reduced specially when applicants have not annexed their own

appointment letters to shov.-} , how they were apt>01nted on whlch 5
scale. ' Kane. alge ok auuepe d 2 ﬁa] ’&)f& fa& Fy
lo S&# 2603, B

bl B -

6. We have heard counsel £ar the parties and perused the pleadings

as well,

0]

7« 8ince this is a matter which would have to be first looked into
by the department itself as to how the pay has been fixed in case
wwld 8 e B

of applicants. They wswe also reqmred to look into the grievance madem

by the applicants, which d# stated by them in the representations anrbf

with this petition. We think, ¥x% without statihg anythira‘on the merit
‘ betk kS l |
of the case, this case can be remitted by the authorities with the

direction to consider this Original Application itself as repregen-

tation and to pass reasoned and detailed order thereon under intimati

receipt of copy of this order. In case, applicants have still
grievance, by the order passed by the respondents, they shall be at

liberty to @hallengethe same by filing t&= fresh 0.a.

8. In view of the above, the O.A.is dis,mt)ssed %ﬁ Ho order as to cos
& - |

MEMBER(A) MEMBER(J )

{ﬁlcknow: dateds 23.10,2003,



